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| THE WILD LIFE (PROTECTION) AMENDMENT
| ACT, 1986 a -

» - . o ' . No, 28 or 1986

' [23rd May, 1986]
An Act further to amend the Wﬂd Life (Protectlon) Act, 1972.

< .

Repubhc of ndia as follows —

' Act, 1986.

’ - ’(2) Itl shall come into force on such datel as the Central deernrueut

nday, by notiﬁ(:ation' in thefOfﬁ_cial Gazette appoint.-

53 of 19"/"2. 2. In the Wild Life (Protectmn) Act, 1972 (heremafter referred to as -
:/ " the pnnmpal Act), in sub-sectlon (1) of section 44— -
. ‘ : (a) in fl*e openlng paragraph—-—

@) for the words brackets angd ﬁgure ‘Except under, and in.
accordance with, a licence granted under sub-section (4) o
‘person shall”, the words; figures, letter and brackets “subject to
‘the provisions of Chapter VA, no person shall, except under; and

in accordance with, a hCence granted under subwsectlon B shall
be substltuted

‘ (m) after sub_clause (i), the tollowmg
inserted, namely =

“(m) a manufacturer of or dealel An, any article made of
ivory 1mported into India;”

(b) for the second prov1so the followmg provlso shall be sub-~

stituted na.mely —

"‘Pxovi'déd further that- notning in this sub- séctlon shall apply

to manufacturers of and dealers in, articleg made of feathels of

peacock >

© 25:11-1986
1986, Bxira-ordinay: Palt 1}, Section 3. (u)

989

" B it enacted by Parhament in the Thlrty~seventh Year of the .'

1. (1) Thls Act may be called the Wﬂd Life (Protectlon) Amendment,

sub-clause shall be |

2 vide Notification No. S. O 862 B), datcd 25-11 1986 Gazeucd of Indna.
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3. After Chapter V of the nrmmpal Act, the following Chapter shall be ,
inserted, namely:— |

_ "CHAPTER VA

PROHIBITION OF TRADE OR COMMERCE N TRom‘IEs ANIMAI! ARTICLES,
ETC.» DERIVED FROM CERTAIN ANTMALS

“49A. In this Chapter,~~

o “scheduled animal” means an animal specified for the -
‘time being in Schedule I or Part IT or Schedule 1I;

_ ) “Scheduled animal article” means an article made from -
any scheduled animal and includes an article or ob1ect in which
the whole or any part of such animal has been used; ~

{¢) “ sperified date” means— -

(z) in relation to a scheduled ammal on the commence- -

- ment of the Wlld Llfe (Protection) Amendment Act 1986, the
date of explry of two months from such commencement and'

(i) in relation to any amlimal added or t1ansferred to
Schedule I or Part II of Schedule Ir at any time after such
commencement, the date of expiry of two months from. such_ ’
addition or transfer, .

49B. (1) Sub]ect to the other provmlons of thls sectlon on and
after the spemﬁed date, no person shall,— : : '

(a) commence or carry on the’ busmess as—

RGE manufactuler of or dea er in, scheduled ammal-
. -drtl(.leb or : -

‘ - (i1) a taxldenmst ‘with respect to any scheduled ammals
or any palts of such animals; or . : :

(1) a dealer in trophy or uncured trek,hy de’rlved from
any scheduled- animal; or - :

* (i) a dealer in any cabtxve ammals bemg scheduled
animals;: oy - _ ' s
(v) s dealer in meut derived from any scheduled’ animal; .
-or , S

{b) cook or serve meat denved from any scheduled ammal in
any eatmd‘house S

ExplanatvO'n_For the purposes of thls sub-sectlon “eatlng—
~ house” has tbe_:s_ame_meanmg as “in the Explanation. below
sub-section (1) 'of'section 44 S

(2) Sub]ect to the other provisions’ oh thig section, no. licence
granteq or renewed under section 44 before the speclﬁed date shall
entitle the holdei thereof or any other person to commence or carry.

_on the business referred to in clause {a) . of sub-section (1" of’ this
- seetion or the nccupatlon referred to in clause (b) of tha’c sub Sectlon

aftex such date.
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L of 1956.

210f 1860, .

(3. Notw1thstandmg anythlng contained in sub-section (I) or sub..
section (2), where ‘the Central Gcwernment is satisfied that it is

- Tecessary or expedient so to do in ‘the . public interest, it may, by

general -or special order published in the Official Gazette, exempt for
purposes of export, any corporation owned or contxolled by the Cen-

-~ tral G0vernment (including a Government .company Wlthln the
‘“meaning of sectlon 617 of the Companies Act, 1956), or any soc1ety'
~ registered under the Societies Registration Act 1860 or any other law
_for the time heing in force, wholly or substantlally financeq by the.
Central Government from the provisions of sub-section (1) and

@

(4) Notw1thstandmg anythmu containéd in sub-section (1) or

- .sub.section (2), but subject to any rulés which may be rade in this

behalf, a person holding a licence under section 44 to carry on the

business as a taxidermist may put under a process of taxxdexmv any -

scheduled animal or any part thereof,—

(@) for or on behalf of the Government or any- corporatlon or -

' soc1ety “exempted under sub-se«ctlon (3), or

(b) with the previous autherisation in- Writing of the Chief
Wild Life Warden, for and on behalf of apy person. for educatmnal. :

' o or ‘scientific purposes

49C. (1) Every person carrying on the busmess or"'cccupation’
referred to in sub-section (1) of section 49B' shall within thirty

- -days from the specified date, declare to the - Chlef Wild Life War.
den or the authorised oﬁicer-—‘f .

(a) his stocks, if any, as at Lhe end Of the spemﬁed date of—

(i) scheduled ammal articleg;

(u) =cheduled ammals and parts thereof

(m) trophies and uncured troPhles deuved'_ from
~ scheduled animals; '

(w) captlve animals, being scheduled animals;

(b) the ‘place or places at whlch the stocks mentloned in the ‘

“declaration are kept and

(c) the d,eSC).lpthIl of such items  if any, of the stocks men-

tioneqd in the declaration which he deSIrﬂs to retam with hlmself’ :

for his bona ﬂde personal use.

" {2) On recelpt of a declaration under sub section (1), the Cluef'

Wild Life Warden or the autherised officer may taka all or, any of

~the measures specifieq in section 41 and for this purpose, the provi- -
" sions of section 41 shall so far as may be, apply. :

[62) Where, in -a declaration made under sub.s ectlon {1), the
person making the declaration expresses his desire to retain with him-
self any of the items of the stocks specified in the declaration for his

‘bona fide personal use, the Chief Wild Life Warden, with the prior-
_approval of the Dir ect01 may, if he is satisfied that the person is in

lawful possession of such items, issue certificated of ownership in
favour of such person with respect to all, or as the case may be, such

o 1986] - Wild Lnje (Pmtectwn) Amendment ’ o | ,995«1»
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dealers,

of the items as in the opinion of the Chief Wild Life Warden, are -
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required: for the bona fide personal use of such personland affix upon - '
such:ilems: 1dent1hcat10n marks in such manner as rnav be prescribed:

 smmane

Provlded that no such item shall be kept 1n any commermal' B
" premises, : :

(4) ’\Io person shall oblxterate or counterfelt any - 1dent1ﬁcat10n -
. mark ‘referred to in Sub-sectlon 3). ' '

(5 ) An appeal shall lie against any. refusal to grant certlﬁcate of
ownership -under sub.section (3) and ‘the “provisions of sub-sections -
{2), (3) and (4) of section 46 shall, so far a8 may be, apply in relation - '
_to appeals unde1 this sub~sect10n '

(6) ‘Where a persen who has been 1ssued a certificate. of owuer-"i
- shlp under sub.section (3) in- respect. of any item,— :

7

c(a) transfers such-item to any pEISOn whether by way of o
glft sale or otherwme or.

I s  (b) transters or tlanSpOI‘tS from ‘the State in - whi.'ch 'h.e
P o . resides’ t0 another State any such 1tem '

. he shall w1th1n thirty days of such transfer or transport, report the
+ | transfer or transport to the Chief Wil Life Warden or the authorised
. -officer- within whose jurisdiction the transfer Or tran5port is eﬂ’ected :

(7) No persen other than a person who has been- 1ssued a eertlﬁ-v
‘cate of ‘ownership under sub-seetion' (3) shall, on and after the ‘speci- ,
- fied date, keep under hig control:sell ‘or offep for sale or: t‘ransfer'to .
-any person any scheduled -animal or a scheduled anlmal art1c1e

A A;nien.d.;."' ) 4. In sectlon 51 of the pr1nc1pal Act

“ment of S , T
section S1. (a) in sub-section (I), for the words ‘contrgvenes any- provision

y .of this Act”, the words: brackets ﬁgure and letter “contravenes any.
oy OVISIOn of’ thls Act (chept Chapte1 VA)" shall be substituted; '

() after sub-sectlon (1), the followmg sub-sectlon. shall be |
: 1nserted n-amely — :

' “(lA) Any person who' contlavenes any prOVISlons of Chaptey
VA, shall be punishable with imprisonment for 5 term which shall
not be lesg than one year put which may exteng to seven "years .
‘and also with hne which" shall not be less -than five thousand

rupees
_ Amend- S s In subssection (I) of section 63 of the pr1n01pa1 Act after clause
mentof  (c), the followmg clause shall be inserted, namely:— -

section 63,
- : "{d) -any other matter Whlch is fequn:ed to be, or may be; pres-»
“cribed.”. -




